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CENTRAL ADMINISTRATIVE TRIBUNAL
Allahabad Bench, Allahabad

Original Applicatien Ne.1040 ef 2005.

Allahabad this the 12th day ef September 2005,

Hen'ble Mr, D.R. Tiwari, A.M
Hon'ble Mr. K.B.S. Rajan, J.M

S.N Pandey
son ef Shri Bhagwat Prasad Pandey,
Add.:-Beeking Clerk in effice eof
Station Manager Nerthern Railway, Jhin jhak,
Divisien, Allahabad.

EERE R .Applicant .

(By advecate : Sri S.C. Tiwari)
Versus.
Union of India
threugh General Manager
Nerth Central Railway,
Allahabad.

2. Senier Divisienal ‘'Karmik' e@fficer
Nerthern Central Railway, Allahabad.

3 Senier Divisienal Engineer,
Nerthern Central Railway,
Kanpur.
ceesesss.Respendents.
(By Advecate 3 )
® RD ER

By Hen'ble Mr, D.R. Tiwari, A.M_

The instant 0.A. has been filed fer fellewing

relief(s):-

a) The Court may be pleased te quash the
erder dated 02.07.2005 issued by the
respendent Ne.3 (Annexure Ne.2 te the
cempilatien Ne.2) as well as impugned erder
dated 12.05.2005 passed by the respendent
Ne.2 (cepy ef the erder dated 12.05.2005 has
net been served upen the applicant but the
reference and meaning ef the erder dated
12.5.2005 passed by the respendent Ne.2 is
available in the letter dated 2.7.2005
where frem same may be perused by the Hen'ble
Ceurt) and respendents may be directed te
maintain the services of the applicant
in Cemmercial Department enly at in place
as like Kanpur, Allahabad er any ether place
in Nerthern Central Railway as well as
Hen'ble Court may be pleased te direct the
respendent Ne.2 te give suitable premetien
te the applicant as per senierity in
Cemmercial Department under Autherity ef the
respendent Ne.2, during pendency ef the
present applicatien?t




3. Against this trasfer erder, which has filed r .,
s [
|

representatien which is at Annexure 3 and this

" representatien is self centained. We are eof the vie w that
witheut calling fer ceunter, we may direct the

= 4 respendents te censider and decide the representatien
of the applicant within a stipulated peried of time.
The rezsons mentiened in para 5 ef the ©.A., may be
taken inte acceunt while dispesing ef the representatien.
This 0.2. itself may be treated as a supplementary _ ]._:f

representatien frem the applicant.

4. Under the circumstances, the instant ®.A. is

dispesed ef at the admissien stage itself with a

-

£ direction te the respendent Ne.2 te censider and |
A
decide the representation ef the applicant with a reasened

}-

and speaking erder and while deciding they must
certainly taken inte accl;unt all grounds mentioned in ;
para 5 ef the 0.A. The entire exercise Iitlbh ‘
completed within a peried ef twe menths frem the iaw |
receipt ef a cepy of the erder. Mecanwhile the perat
of the ordersdated 12.05.2005 and 2.7.05 shall be kept
in abgyance. Ne cests v



